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Hrmt 
scorns that Lhc applicant has filed this 

ce. calienging Lhe selection proCc 	for Lhc 

f ED.3, Katna 3.0. The applicanL's orli 

grieance is thaL whlo onsiddring her case, 

he should be given preference since she had 

;orhed as substitube EDi3PM for sometime. 

Shri A..Bose, the learned. Senior 

SLend.tng Counsel appearing on behalf 	the 

fic i1 c Jflocr 	has submitted that since 

he Responns :e going to fill up the 

permancnL vacancy, Lhcrefore, the question 

of gvrig jreferonceto too applicanc for 

suesituU:. does not arise. 

hs 	ls o been highlighted that for filling 

uho ust of ED2PM, the relevant recru!tment 
s uc h 

rules docs noL provide for givingreferenoe. 

is the above con bext ;ve 	or or, 

;he offic tal resondonts Lo fill uj the 

setH post of 3.3fl KaLna 3.0. in accordance 

1tth rules/ins Lruc Lions/orders/c irc ulars,' 

notificaLien jssed/issuod by the espoxents 

:cern 	 ) time. 

h this we dispose of 	: 

1Tc costs. 
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